CENTRAL ADMINISTRATIVE TRIBUNAL, JABALPUR BENCH,JABLPUR

Original Application No. 557 of 2001

Jabalpur, this the 4th day of July 2003.

Hon'ble Mr. n.c. Verma, Vica Chairman (Judicial)
Hon'ble Mr. Anand Kumar Bhatt, Administrative Member

Mano j shrivastava,

Sonh of shri B.p, Shrivastava,

Aged about 26 years,

R/o Mahavir Ward, Janpad Rpag

Khurai, pistt, Sagar (Mp) APPLICANT

(By Advocate - Shri s.x. Garg)
VERSUS

1. Union of India,
through Ministry of Human
Resources Development

(Department of Education)
ShasHri Bhawan New Delhi

2. Deputy Director,
Regional Office,
Navoday Vidyalay Samiti,
160 Zone=II, M.p. Nagar .
Bhopal (M.p.)

3. Principal,
Jawahar Navoday Vidyalay
Khurai, pistt, Sagar (Mp) RESPONDENTS

(By Advocate - None)
OQRDER (ORAL)

By DeCo Yerma, Vics Chairman {Judicial -

By thig Original Application the applicant hag

claimed direction to the respondents tg allow the
applicant tg continue to work 8g L.D4C, angd hag algg

claimed retrospective benefitg of salary ste, The

2 The brief facts of the Case is that the
applicant wag initially engaged ag ap L.DeC, on part
time basig in Jaughar Navoday Vidyalay, Khurai, Digtt,

Sagar for 89 days with effect from 04/31/5999. The



* 2 %

continued to Work as part time L.o.c, Such ordsr filed
in the ‘case is Annexyre A/? dateqd 31/01/2001, yhieh
shous that the applicant yag ®ngaged on 04/01/1399 till
31/01/2001, There is no further order to shou that the
applicant has workeq after 31/01/2009, As per the QA

'3, In the reply of the Tespondents it g admitted

that the appiicant Was engaged ag LeDoC. for a Particulap
Period ag Part~timer, The Period uptg which the applicant
worked ig neither denjeq Ror objectioneg, The Tespondents
plea, howsver, jig that after the regulap 8Ppointes camg
to join the post, the 88rvices of the applicant was not
required, It is further mentioned that the post of
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that theg applicant Was appointeq only ag g Part tinme
LeDeCe por 4 Particular perjgq, Though applicant
continued ¢g work from 1999 Onuvards, the same wag by

different Orders. A part ~timer has no clajp to any Post .

of the applicant c@nmnat be congigereg, It will pe thy,
orPen to the applicant tq applyvto the appropriatg
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